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iContpUint against malpractices In 
supply of Cement

457. SHRI G. T. QOTKHINDE; WiU 
the Minister of INDUSTRIAL DEVE- 
XO^IENT AND SCIENCE AND TE
CHNOLOGY be pleased to state:

(a) whether Government are aware 
of the f erious malpractice* in the 
matter of supply of cement;

(b) whether complaints-were recei
ved regarding the “on monev’' charged 
for the cement supplies by any Cement 
Company;

(c) II so, the nature of the compla
ints; and

<d) the steps taken to curb the 
aaid malpractices?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE)’ (a) Some complaints 
of malpractices in supply of cement 
have been received.

(b) and (c). Yes. £:r. The com 
plaint was that a certain producer 
was charging extra money per bag for 
supply of cement to his stockists. 
This is under mves*ijaation.

(d) Cement is an cssent^l commo
dity for purposes of the Essential 
Commodities Act, 1955 and necessary 
powers have been delegated to the 
State Governments for proceeding 
against unsocial elements. Specific 
complaints, as and when brought to 
the notice, are investigated for suit
able action.




